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C.3NT?AL iDF'iIN I .3TRATIV.3 TRIBUNAL 
CUTTACK BENCH, CUTTACK 

icinal A,ficaton No. 1157 of 2002 

Cuctack, this the /3&day of 

C 
lION' 3L $HI 3.N.1i1, VICECHAIIiAN 

........ 

1 • 	Alekh Charan Ro - ray aed abyjt 57 year , At/Po: 3aiio, 
PS: Govindpur, Djsr:Cij.ttack. 

2. Ashok Krer RitraZ acd ahob 27 years, 3/o Airkh 
Oharan Rjtrav, At,/Po; Sailo, 2.3: Go-'indjir, Di3r: 
Cut tack 

...... Aoplicants 

Advocates for bhe o)licant - 	S. G.ath, ..N.Nisra, 
T.K.Prahdraj. 

\Trs. 

1 • Union of India reoresenLei. throurh its 	cretary, 
Department of Poses, Dak 23hawan, New Delhi. 

2. Chief Post 1•1aster General, Orissa Circle, Bhuheneswar, 
Dist: Khurda. 

3 • 	.3enior .3u rintncent oF  Pst Offices, Cu :tack Citr 
Division, Cantonment Road, Cuttaclz. 

Repondens 

Ad - rocats for bhe i'tesoondents 	Ir. .3.Jena(.-1co3) 

..••. S.... 
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DRDLR 

.31cRI 3.N.3Q'i, VICCHL•iAN 

Jhri Alekh Charan Ritra, a tired Governmrnt 

servant, has fiLed thts 3... einn aggrieved by the 

decision of the Respondents to reject the aplication of 

his son(oo1icant to.2) for providin amoloy.eent on 

cnpassionate ground as per the sche:ne notjrriod oj the 

department. 

2. The facts of the case in a nutshell are that 

the aolicant :io.i retirea on medical invalidation  

20 .6.99 when he had seera1 veers to ro before Super-

annuation. lIe r7ot an amount of As. 1,18,000/- as terminal 

benefit from he Re soonc.e n Ls on hi 3 premature re tirement. 

He vyQs saddled with a huge family liahilit with four 

chilcren incledin or-ia marriacea )le dai hter. He was 

confjfeni thab hi 3 Claim wou1d oe honoured ey the Pesoon-

dents as he had retired on eedical cround under ReLe 3.3 

of CC$(Pensions) Rulos,lT)72 before aaaining the ae of 

55 years. lIe was also hopeful that his son would be 

provided with employment by the department. 3it, that 

having not materialized due to illegal,arbitrary order 

the Respondents, he has aooromched this Tribunal for 

relief as stated in  

3, The Raspoedents have 000sed the application 

by filing detailed counter. They have admitted the facts 

of the case. rhev ha e, ho 	er, sxhmitted L.hat tI-ia 
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pp1icat.tsn o 	C llcah: :o.2 ras 	Dut p 

bce Circle e1nxabiori CoCmot 	for c 	ration of 

hiS C2poifltrfleflt inE 	thC C Qnp 33.1. Onate Jp  am crient 

chme. ihe coim•jttee examined his name Clon: with as 

. ,any as sixtyniric oe'ner cases available for filling up 

four oosts for PA/BA, one oost far Pastrian/ailg iard 

and one oosb for roup-D as oar the vacancy position for 

the 2ear 2001 under c i3assj onate cr iota. After examjnjn'-

the snoasis and connected records of these seventy cases 

and after an ob ective assess-aent of the assets, liabi-

lities, amount of berminal benCt recei- ed b:  the 

ax-ofFicial' s fa:nil:, nrn'er of hependanbs to be taTen 

care of and number jf sister/daucThters to 	married 

off, the CC did not find the case of aoljcant o.2 

as most indicrenb and deserving to ne o -:fard apointment 

under cpassionute 3cheme. 

I have heard the Ld. Counsel for both the 

parties and have perused the records. 

The Ld. Counsel for the aoljcant assailed 

the inaction of i:he espndents/CC in ref sing compa-

ssionate aopointment under the :hama to the apiicanb 

on bhe r•ound that the ajljcanb  Ns.1 is in receijt of 

rnnthly oension and had received Rs.1,13.000/- as 

retiral benefit • his arcimnt was :hat the Apex Oout 

has airead uat :he la that rebiral. }yene nt can not 

be made a ground rjr deriyinc the benefit S-  cmpassionate 

appoinbnan to the facily of an Sm)LQea. The -snents 
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in the.  caant,3r hme .i3Clo3ed Lhat hy had consi:ered 

the relatjTe merit o the cases it the Seventy a)plicancs 

fr fillin; up six posts under various cadres and only 

thise cases which were fomd to be most desering bein 

most indigent were only selected. They have also '4ven 

the parameters under which the relativemerit of each 

case was adjucjed b\T he CC. 

6. I bad also called uoon the esoondants to 

ice th Comparative list o 	these seenty candidates 

prepared by char. 	fir 	erusal. The Id.. 	dditional 	tandinq 

Counsel had rod tced the list and read out the reasons 

recorded bl,  the CC For Ccceotinq six alicetions aed 

cor re ectin th: 	i  eplicatiori of aplicaet d.2 	ad 

others. From the comoarison i 	relative 	200n0mic 

conditiin if the carifidabes there yes 	o diit chdt the 

cases which were picted up Fir offering apoiintment 	nder 

omoassionate quota had more mdi ent conJition, more 

liabilities than the alicant do. 2 and others. i'he 

)ffice 	:J.:i. dated 30.6.97 referred to by the applicant 

isSued by the diniu.r.: of Personnel and Public Grievance 

and Pensions regarding apiintment of son/da::hter or 

near relati--e of a deceased Government ser'ant is also 

aplicable in exceptional Cases to a Government servant 

retired on medical rounds in:er &ile 33 of CCJ(Pensions) 

it..iles, 1972 when fJ-1  daoartient i 3 satisfied that the 

condition of the fa ilj is indicent and is in reat 

diseress • In other words, it is the deart'eent who is 
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to satisfy itself about the exceotional indigent Condition 

of a fami ly of a retired Government S2  ryan t • This i s done 

obviously because the number of appointment during a year 

is limited to only 50/Q' of the direct recruitment vacancies 

occurina during that year. In the instant case, as disclosed 

by the Respondents they had seenty applications before them 

chasincT SiX vacancies in diffeL-ant cadres. Naturally, they 

had to screen the most desoring t of the deserving cases 

and in that deterrnjna:j)n of the most deserving cases the 

apiicant No.2 noild not be inciided, no: because of any bias 

on the part of the CRC, but on the me ri t of the Ca se 

7. That beinr the facts of the case, I am unabLe to 

see any scope of judicial inter CfljOn in the iatter, and 

accordirir- ly, the D.A. is disposed of. No costs. 

3. 
N.  VC-CHi-IRMAN 

RIC/$D 


